
OFFICE OF THE SEARCH COMMITTEE
Constituted under Section 4(3) ofthe Odisha Lokayukta Act. 20'14

Room No. 1 , State Guest House, Bhubaneswar.
od shal arch ittee

Sub: Nomination for the Post of Chairperson and/or Members in the
Lokayukta, Odisha.

Madam/Sir,

A Search Committee has been constituted under sub Section (3) of
Section 4 of the Odisha Lokayukta Acl, 2014, of which I have been

nominated to be the Chairperson.

The Search Committee has resolved inter-alia to seek nomination of
candidales from persons of eminence and institutions of excellence, rn

addilion to applications in response to public advertisement on its

aiorementioned website i.e www.odishalokavuktas earchcommittee in to

ensure the widest possible range of participation in the process. The full
particulars of the Nominated Candidates, however, would be required to be

furnished as per lhe formauproforma appended to the Advertisement, by the
Nominating authority.

May I, on behalf of the Committee, take this opportunity of requestlng
you to nominate candidate(s) for the otfice ot the Charrperson and/or

Members of Lokayukta, Odisha who in your esteemed opinion and

assessment would be preeminently suitable for the above post(s). The

conditions of eligibility as well as the grounds of disqualification as prescribed

by the aforestated Act are enumerated in Section 3(3) and Section 3(4)

thereof. The Act and the Rules framed thereunder, are also available in the

Search Committee portal www.odishalokavuklasearchcommittee.in.

As final recgmmendation by the Search Commitlee have to be

madebyll-01-2019 and the last dateof receipt of the online applications

No. LOK-SC-01-2018 C, /SC ., Bhubaneswar, dated

the etlL Oec.,2018.



in re;ponse to the advertisement has been flxed on 05-01-20'19 by 5.00
PM, an early response from your end would be highly appreciated.
Needless to say the nominations in the prescribed proforma/ format as

referred to herein above should also be submitted latest by 05-01-2019
by 500PM

Thanking You
Waln Regards

Amilava Roy

Fornler Judge, Supreme Court of lndia &
Cha rperson, Search Committee, Lokayukta Odisha

RAIASTHAN HIGH COURT. JODHPUR

Estt.A(ii)/o1/2o9/e7 Date: 03.01.2019

Copy forwarded to the following for
information and necessary action :-
1. Hon'ble the Chief Justice of Rajasthan High Court

through Principal Private Secretary cum Registrar
to Hon'ble the Chief Justice.

2.Hon'ble Judges Sitting at RHC lodhpur through
their P.S.

3. Registrar (Admn.), R.H.C. Bench laipur with the
request to distribute it to all the Hon'ble Judges
sitting at R.H.C. Bench,Jaipur through P.S.l

4.Hon'ble ludges (Retd.) of R.H.C. Who have
retired in lanuary 2015 and thereafter.

5.Computer Cell, RHC, lodhpur to upload it on
website of Rajasthan Hiqh Court and E-main to
retired Hon'ble ludges 

!-[1.,.1r
Registrar (Admn.)

[-"--



OFFICE OF THE SEARCH COMMITTEE
Constituted under Section 4(3) of the Odisha Lokayukta Act, 2014.

Room No, 1, State Guest House, Bhubaneswar,
(www.odishalokavuktasearchcommittee.in)

No, LOK-SC-01/5C, Bhubaneswar, dated the 26h Dec., 2Ol8

ADVERTISEMENT

The Search Committee constituted under sub-section (3) of Section 4 of the

Odisha Lokayukta Act, 2014 hereby invites Application in Prescribed Form

(Annexure-A) for filling up l(one) post of Chairperson and 5 (five) posts of Members

rr the Lokayulda of Odisha on the following terms and conditions.

Terms & Conditions:-

1. Chairpe6on of Odisha LokayuKa - Fo.filling ol(one) Post.

Reouisite Oualification for the Post:

(a) a person who is or has been a Chief Justice of High Court or

(b) a person who is or has been a ludge of a High Court or

(c) an eminent person who is a person of impeccable integrity and

outstanding abilify having special knowledge and expertise of not less than

tlventy years in the matters relating to public administration, finance including

insurance and banking, law, anti-corruption policy or management.

2. Members in the Lokayukta of Odlsha - For filling 5 (five) Posts as follows.-

(i) 2 (ttyo) Posts for Judiclal Membersl-

Reouisite ouallfica$on for the Post:

A person who ls or has been a Judge of a High Court.

(ii) 3(three) Posts for non-Judicial Members.-

Reouisite Oualification for the Post:

An eminent person who is a person of impeccable integrity and outstanding

ability having special knowledge and expertise of not less than tlventy years in tie

matters relating to public administration, finance including insurance and banking,

law, anti-corruption policy or management.



Persons applying for the above mentioned posts at para 1 & 2 of this

Advertisement shall not be eligible as per sub-section (4) of Section 3 of the Odtsha

LokayuKa Act 2014 (Odisha Act 12 of 2018) lf he is:-

(i) a member of Parliament or a member of the Legislature of any State or

Union Territory;

(iD a person convicted of any offence involving moral turpitude;

(iii) a member of any Panchayat or l'lunicipality;

(iv) a person who has been removed or dismiss€d from service of the Unron or

a State; or

(v) a person holding any office of trust or profit (other than his of1lce as the

Chairperson or a Member) or person connected with any political parfy or

carry on any business or practice any professlon.

3. Aqe Criteria

Person applying for the post of the Chairperson and the lvtembers of the

Odisha Lokayukta as at para 1 and 2 of this Advertsement should not be less than

50 (fifty years) of age and shall not be more than 70 years of age as on 01.01.2019.

4. Ig[.lrcaf.pgsE:
The person empanelled, as the case may be, as Chairperson and l,lember of

the Odisha Lokayukta shall hold office for a term of 5 (five) years from the date of

entering his office or until such person attains the age of seventy years, whichever is

earlier.

s. Se!eds-a!E-A!!9!uancer:

The salaries and Allowances shall be as per the terms and conditions as

specified under Section 7 of the Odisha Lokayukta Act, 2014 as follows:

(1)The salaries and allowance of the Chairperson of the Odisha Lokayukta

shall be the same as those of the Chief Justice of the Hiqh Court of Orissa.

(2)The salaries and allowance of persons appointed as Members of the

Odisha Lokayukta shall be the same as those of a Judge of the High Court

of Orissa.

Proc€dure for aoplvinq for the Posts:

6. All applicants, whether nominated or those who are applying directly in response

to the Advertisement must submit their appllcations in the prescribed proforma



which ls enclosed as Annexure'A through online only in the web portal

(www.odishalokavuktasearchcommlttee.h). Physical applications shall not be

accepted. Applications which are not in the prescribed proforma will be summarily

relected.

7. The Search Committee would also be at liberty to consider the nominations made

amongst others by Institutions of Excellence relevant to the process, in response to

the advertisement,

B. The applications or nominations shall be made in a prescribed format (as

annexed) accompanied by a declaration that the person applying/ nominated does

not suffer from any of the dlsqualifications as prescribed under Section 3(4) of the

odisha Lokayukta Act, 2014. The person should indicate whether she/he belongs to

the category of S€heduled Cast€s, Scheduled Tribes, Other Backward Classes,

!linorities or Women.

9. Applicatjons, complete in all respecE, should be submitted latest by 5.00 P.M, on

05.01.2019 through onllne Web portal i.e. www.odishalokavuktasearchcommittee,in.

dtd. along with the

"Application Form" in the prescriM format can be downloaded from the h,eb portal

(www. odishalokayuktasearchcommittee.in).

(s.N. Girish)
Speclal Secretary to the Govt. of Odisha

Generdl Adminlstration & Publlc Grlevance Department &
Convenor, Search Committee

B. This Adveftisement No.



ANNEXURE, A

Proforma for application for th€ post ot Chalrperson & Members of Lokay!kta
(Thc Odl!h. Lokayukta Act, 2014 and th6 Odlrha Lokayukta(t€rms of the Search

Commltte€ and (onditions o, appointment of M.mber. .nd fees and allowances p.y.ble
to lts Members) Rules, 20la at .vallabls in the portal

www.odishalokayuktasearchconmlttae.in ml,3t b6 r€ad carefully before filling in thc
Appllc!tlon lorn.)

(No column in the applicatlon should be left blank. Every column
shorrld contaln complete intormation as asled for, or lndic6te
"NlL" in case of non-applicabillty)

POS' APP!IEO FOR:
(P ease indicate whetlrer !he application s lor the
post of chalrperson or for the post of Member
in the Lokayukla, ln case you lntend to apply
fo( both the posts/ please use separate
applrcation forms.)

"r^r*-""r r rrt* 
---l

(Tlck whlchever i5 appllcable)

4.

l0

Memb€r, plea!. Ihdlc.ta wh.thor th6
appli.ation i! for the po.t ot Judl.lal m€mb.r or
Non-ludicialmembdr.

JUOICI L t'IEMBER/
I{ON.JUOICIAL MEMBER
(Tlrk whlch€vsr is appll.able)

5

Title

l4ale/ remale
(TIck whichevar ir appllcable)

Wh€ther the applicant b€lonss to
SC/ST/OAC/ lnorlties.

es, please indicat€ the cate!ory

9

Conta.t Ootalls
T€l6phona No. (wltlr sTD)

E-m.ll !O

Name of the Applicant (L Block t.tt.r.)

oate of alrth

ed C.rt€s/ S.h€d'Jled
Tribes/ Other Aackward Classei/

(rlck whlch.ver is applicablE)

Permatrent Addres.:

l1 Educatlonal Qqallllcatlons
(sep.rat6 Slre.t may b€ €nclored)

1.

2,

3.

a
I

I

I



Are. or sp6clal knowledge an.t orpertlse.nd
yearr of exp.rlonc€
(S.p.rat€ Sh.ct may b€ €nclor.d)

Prerent Occupation

Dctalled.urriculum vlt.. lncludlnc work
€xporl.nce .nd oth€r.chl€v€ment3.
(Plo..€ att.ch a s€par.tc rt.t.m.nt wltnln on€

I

13.

DEC LARATIO N

the d p plica nt

nereinabove, hereby declare that the particulars given above and n the attached

s(atements are true and correct to the best of my kno!,vled9e and belief. I also

urderstand that application as liable to be rejected rn case any of the information

contained in this appllcation is found incorrect,

I further declare that I do not suffer from any of the disqualifrcatlons as

prcscribed under section 3(4) of the odisha Lokayukta act, 2014.

Date I

Place:

Si9 nature

Name:

SignatLrre
Name and D6lqnatjon

of the Nominatng Adhonty

In case of Nom lnatlon

I derlare that the person nominated does not suffer from any of the disqualifications as

pres.ribed under Se.tion 3(4) of h€ Odlsha Loknyukta Act, 2014.


